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VICE CHAIRMAN (A)

h

HON'BLt DR. A. VEDAVALLi , MEMBER (J)

Smt . L i Iawa t i .

W/o Shri Tej Singh,
Legal Representative of
late Shri Tej Ram, Ex-Chowkidar,
Hospital for Mental Disease,
C/o Shri Hari Singh,
7/68, Gal i Udhister,
Vishwas Nagar,
Shahdara, De1hi-110032.
(By Advocate: Shri K.F. Oohare)

Versus

App i i cant

Shr i Ramesh Chandra,
Principal Secretary,
Medical & Publ ic Health.

Govt . of NCT of Delhi ,
5, Sham Nath Marg, DeIhi-110054.

2 Dr. B.R. Chandra,
Medical Superintendent.
Institute of Human Behav i our.
(Hospital for Mental Diseseas)
G.T. Road, Shahdara.
Del hi-110032.

(By Advocate: Shri Rajinder Pandita)
Responden t s

ORDER (Qrai l

S . R . AD I GE . VC (• A >

Heard both sides on C.P. No. 265/98.

2. Shri Dohare stat es thai the

order in 0.A. No. 2324/96 has been comp i i ed with

but some amount on account of gratuity is sti l l

to be paid to appI icant,for which he wi 1 1 be fi l ing

an O.A. separately. Giving leave to appl icant as

above, the C.P. is oropped. Notices discharged.
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(Dr. A. Vedava Mi)

Member (J)
(S.R. Ad i ge)

Vice Chairman (A)
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